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simultaneously be served to the concemed Applicant

Company(ies), failing which, it shall be presumed that thc

uuhri,i". have no representations to makc on the proposed

Scheme as per Rule ll of the Companies (Compromises,

Arrangements and Amalgamations) Rules. 2016.

The First Applicant Comprny, lhe Second Applicant Company

and the Third Applicant Company to scrve a notice upon the

Official Liquidator pursuant to Section 230 (5) of the Companies

Act,2013 and as per Rule 8 of the Companies (Compnrmises,

Arangements and Amalgamations) Rules,20l6. The Tribunal is

appoinling M/s Saket Shantilal Jain & Associates, Cha(ered

AccouDtants, rviih remuneration of Rs.2,00,000/- (Rupees Trvo

Lakhs) to assist the Oflicial Liquidator to scrutinize the books of

account of the First Applicant Company, the Second Applicant

Compariy and the Third Applicant Company and to submit its

representation/report to the Tribunal. lfno response is reccived by

the Tribunal frorn the OlTicial Liquidator rvithin 30 days it rvill be

presumed that the Otficial Liquidator hns no

represcntation/objection to the proposed Scheme as per Rulc 8.

The said remuneration of lhe said Chartered Accountant to bc

bome by the concemed Applicant Company.

Applicant Companies to file aflidavits of servicc in the ltcgistry

proving dispatch or notices upon shareholders and crcditors.

publication of notices in nervspapers and notices to regulatory

authorities as stated in clause l9 and 20 and above.

I

V. Nallascnapathy,

Member (l echnical)

B.s.v
Membcr (Judicial)
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